
RAJASTHAN HIG H COURT, JODHPUR

No. Gen./XV3glzOLBl 663 s Date : I T-tt*t I

Copy of Gazette Publication alongwith its errata of
Notification of 4/SRO/2018 dt. 01.06.2018 regarding

"Rajasthan Right to Information (High Court and Subordinate

Courts; (amendmens) Rules, 2016 published in Dated

07.06.i01'8 is forwarded to the following for information and

necessary action :

1. Registrar General, Raj ashtan High Court, Jodhpur

2. Registrar (Admn.), Raj asthan High Court, Jodhpur/Bench Jaipur

3. Registrar-cum-Principal Secretary to Hon'ble Chief Justice,

Raj asthan High Court

4. All Registrars, Rajasthan High Court, Jodhpur/Bench Jaipur

5. Registrar, Rajasthan High Court ( Head Quarter at New Delhi)

Bikaner House, Shahj ahan Road, New Delhi- I I

6. Registrar (Classification), Rajasthan High Court, Jodhpur with the

request for upload the same on the official Website'

7. O.S.D. (F&IyOSD , Rajasthan High Court, Jodhpur

8. Deputy Registrar-Cum-SPlO, Rajasthan High Court

Jodhpur/Bench JaiPur

g . All the District and Sessions Judges with direction to circulate

amongst all the concerned.

10. Director, Rajasthan State Judicial Academy, Jodhpur

I 1. Chief Accounts Officer, Rajasthan High Court , Jodhpur

12. All Sr. Deputy Registrars/ Sr'Deputy Registrars, Rajasthan High

Court, Jodhpur/Jaipur Bench, Jaipur

13. All Assistants Registrars Rajasthan High Court, Jodhpur/Jaipur

Bench, JaiPur

14. Senior Librarian, Raj asthan High Court Jodhpur'tsench, Jaipur

with the direction to update the Rajasthan Right to Information

(High Court and Subordinate Courts) Rules, 2006 and put up the

copy before undersigned.

15. P.S. To All the Hon'ble Judges

16. All Assistant Account officer/ All Administrative officer Judicial,

Rajasthan High Court, Jodhpur/Jaipur Bench, Jaipur

17. Concerned Clerk , RTI
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NOTIFICATIO N
No. 04 /S.R.O/./2 018 .Jn ex

J
ercise of the

odhpirr, June 0l ,20lg
28 of the Right to Information Act, 2005 the ChiAu1hority) hereby makes fol.lowi
and Subordinate Courts) Rules, 2006" as under .,_

powers conlbrrd by Sub-section (l) of Secrion
ments i

ef.Iustice of Rajasthan High Court (Compe{enlng amend n "Rajasthan Right to Informati on (High Court

*

. . l. Short Titlc and Comm^.^-_^_
rn,hrn,arion (r r;;; ;;;,,,"Ttff":jHT i:J,?J H:lll;:,ilH"n rji::. ..#,?i:,n., 

Righr ro

orr::l"tn*r 
amendmenrs sha, come into force form the date of their publicarion in rhe ofliciar

2. Amendment in Rule 4 :_ In sub-rule (l) of rule 4 fo
(,) the word 

^r, ,",:: 
, ,,:"'::::"' 

*'' 4 rbllowing an':endments shal be made :-

(ii) Following fiisr.proviso shall be deleted :_ 
--'--'rsu ' s

,,provided

quotarion/busillll1 
wlere tlte inlormatior(, 

itrJ-#:;:Tt5**-r*,,*;ffi:**1;tl,i:lx*xiil;
-1. Amendment in Rule g :.

"Provided rhat. of the l3]toivins 
proviso olsub ru1

,ecovered ona in otr,.,.u,,.; ;f;;H:*ffi i:: H#if*_liiql :H hfifl.$;,, ,"

BY 
-O.RDER OF HON,BLE.
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related
Bhsiness,
Fur-ther
plovided
I{s./.

tlq- 3IIIKI 30 2018 l5l
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n-eeTgf vrorfr w5rtl
IT,.\.IASTIIAN IIICII COUIIT, JODIII'UR

rlie rrajastrran or.dinary o"r.,:"oi,Tli (e) No.04/s.R.oJ20l8 dt. 0l_06_2018Published in dt. 07-06-201g Following errors lrave U..,,'iou,ra should be read as :-

S.No.

Page No. 42
Line No. 4 of para I
Point No. I (Shor.t 'l'itlc
and Conrnrcncernertt)
Point No. 2
An.rcntlmcnt irr Rulc 4
Of Point no. (i)
Point No. (ii) of
Point No. (ii) of
Point No. (iii) of
Point No. ( iii) of
Last line of last l,ar.a

Correct Word

Shall

Force from
Person

Relates
Business
further
Provided
RS. 50/-
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